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BEFORE THE HON'BLE NATIONAL GREEN . JIBUNAL I
AT PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 603 OF 2023

IN THE MATTER OF:

Aadesh Kumar Yadav ... Applicant
-Versus-
State of Uttar Pradesh & Ors. ... Respondents

REPLY ON BEHALF OF RESPONDENT NO.4 (HINDUSTAN
PETROLEUM CORPORATION LIMITED)

MOST RESPECTFULLY SHOWETH:

I, Akhilesh Kumar, son of Lt. Shravan Kumar Mishra, aged
about 44 years, working as Chief Regional Manager- Delhi LPG of
Hindustan Petroleum Corporation Limited, having my office address
at 6-8, Floor, Scope Minar Laxmi Nagar Delhi 110092 (hereinafter
referred to as HPCL), do hereby solemnly affirm and state as

follows:-

1.  That I am working as Chief Regional Manager- Delhi LPG with
the Respondent/ HPCL. As such, I am aware of the facts and
circumstances of the case and am competent to depose
thereon. 1 have perused the Application/Complaint (being
O.A. No. 603 of 2023) filed by the Complainant/Applicant —
Aadesh Kumar Yadav (hereinafter referred to as the said
O.A./Application) and have understood the contents and
purport thereof.
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At the outset, it is respectfully stated and submitted that%r:e
Respondent/ HPCL denies each and every allegation,
averment and statement made in the said O.A. which are
contrary to and/or inconsistent with what has been stated in
this reply/response filed on behalf of the Respondent/HPCL
and unless any allegation, statement and/or averment made
in this reply/response is specifically admitted, the same shall

be deemed to have been denied in seriatim.

Before replying para-wise to the contents of the said O.A., the
Respondent/ HPCL craves leave of this Hon'ble Tribunal to set
out hereunder the Preliminary Objections/ Submissions as to

why the said O.A. deserves to be dismissed in limine.

PRELIMINARY OBJECTIONS/ SUBMISSIONS:

L.

As will appear from the report dt. 10.01.2024 of the Joint
Committee constituted pursuant to the order dt. 30.11.2023
passed by this Hon'ble Tribunal, the findings relevant to the
present O.A. No. 603 of 2023, are inter alia, as follows:-

i)  The aforementioned gas plant is being constructed to
provide the supply of Natural Gas (PNG/CNG-10 lacs
standard cubic meter/day) to Rampur and other

adjacent districts;

i) The distance of the river from the said site via the “plain
route” etc. was approximately 1.5 kms. whereas from
the banks of Ramganga River, the distance to the plant
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as ascertained through Google Maps was approximately
678.50 mts.; and

i) As per the departmental standards/government orders/
office of the Chief Engineer, Irrigation and Water
Resources Department, Lucknow, the Office of the Chief
Engineer (Eastern Ganga) Irrigation and Water
Resources Department, Uttar Pradesh, Moradabad,
have stated that “the said site does not appear to be in

the Flood plain zone of Ramganga river”.

Hence, the Appilication filed by the Applicant is false, frivolous,
misconceived and vexatious in light of the fact that the same
has been filed only to cause delay in a project which has been
categorically stated to not be within the fiood plains of the
rivers Ramganga and Gagan (hereinafter referred to as the
said Rivers) by the relevant state authorities/departments of
the State of U.P.

Apart from the aforesaid, ali the requisite permissions and/or
No Objection Certificates (NOCs)/ Clearances have been
obtained by HPCL/ Respondent No.4. As such, it is safe to
conclude that the above-mentioned Application filed by the
Applicant has been filed only for the purpose of creating
hurdles for the project which aims to improve the environment
by supplying clean fuel to the District of Rampur and other
adjacent areas, thereby improving the overall ecosystem and
the quality of life of residents and the public in general.
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The abovementioned Application is also liable to be dismissed
because the Applicant is also guilty of suppressing facts which
are crucial for the proper adjudication of this Application. One
such relevant fact is with regard to a similar case/Application
filed by the same Applicant, i.e. Mr. Aadesh Kumar Yadav
against one M/s Torrent Gas Pvt. Ltd. (being O.A. No. 868 of
2022) which was disposed off by this Hon'ble Tribunal vide
order dt. 17.07.2023 passed in the said O.A. No. 868 of 2022.
The facts, circumstances and other particulars/details in the
said case of M/s. Torrent Gas Pvt. Ltd. is mentioned
hereunder, wherefrom it will appear that the said O.A. No. 868
of 2022 filed by the same Applicant was totally misconceived,
frivolous, vexatious and was obviously filed with ulterior
motives and for oblique purposes. As such, the Applicant is
guilty of suppresio veri for causing deliberate delay in
completion of project(s), thereby leading to cost escalations
and monetary loss to HPCL/ Respondent No.4, thereby
causing wastage of precious judicial time/time of this Hon'ble

Tribunal.

Without prejudice to the aforesaid and before dealing with the
contents of the abovementioned Application, the Respondent
No.4/HPCL craves leave of this Hon'ble Court to state the facts
and circumstances of the case in the correct perspective
because the same have not been correctly stated in the
abovementioned Application and there is suppression of
material facts therefrom. The facts and circumstances of the

case are stated hereunder in the correct perspective:
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The Applicant in the above-mentioned Original Application
(being O.A. No. 603 of 2023) - Aadesh Kumar Yadav, S/o Lallu
Singh Yadav, R/o Village Hridyapur, P.S Katghar, Tehsil
Moradabad, U.P., had earlier filed ancther Original Application
(being O.A. No. 868 of 2022) on 24.11.2022 before this
Hon'ble Tribunal against one M/s Torrent Gas Pvt. Ltd. alleging
inter-alia, that the construction of its Gas Station was being
done on the flood plains of river Ramganga and the same was

illegal and was also causing damage to the environment.

Vide order dt. 11.01.2023 passed by this Hon'ble Tribunal, a
joint committee consisting of State PCB and District Magistrate
was formed to ascertain facts and furnish a factual and action
taken report to this Hon’ble Tribunal regarding the alleged
illegal construction in the flood plain zone of river Ramganga
in the said earlier O.A. No. 868 of 2022. Copy of the said
order dt. 11.01.2023 is annexed as Annexure R-4/1.

The respondent/HPCL has been has been authorised by the
Petroleum & Natural Gas Regulatory Board (hereinafter
referred to as PNGRB) for developing the City Gas Distribution
Network in the said region. As per the Guidelines prescribed
by PNGRB, the C.G.S is supposed to be set up nearby the GAIL
SV Station which is the source point of gas and at the
periphery of the populated areas. Copy of the Grant of
Authorization by PNGRB is annexed as Annexure R-4/2.

HPCL/ Respondent No.4 filed online application to the

Moradabad Development Authority (hereinafter referred to as

5
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MDA) seeking permission to set up the CGS at the site located
at Gata No. 926/4 and 926/5 situated in Village Kharagpur
Baje, Tehsil and District Moradabad (hereinafter referred to as
said Site) including approval of Map in respect of the said Site.

In response to the online application filed by
HPCL/Respondent No.4 to MDA for permission to set up the
CGS, letters were issued by MDA to - statutory
authorities of Moradabad District, including the Two (2) letters
dt. 22.05.2023 (being No. 151/M.V. P./Machil/2023-24 and
No. 152/ M.V.P/0/2023-24) dispatched by the MDA requesting
the grant of No Objection Certificate (NOC) for the
establishment of the CGS at the said Site. Copy of the said
letters dt. 22.05.2023 is annexed as Annexure R-4/3.

The In-charge Acquisition of MDA with reference to HPCL's
online application(s) and the letters issued by MDA to the
statutory authorities of Moradabad District, issued a letter dt.
23.05.2023 to the Secretary, MDA, stating inter alia that as
per records available with the Acquisition Section, the said Site
had neither been occupied by the Land Authority under urban
ceiling, nor was the same proposed for acquisition by the said
Authority. Copy of the said letter dt. 23.05.2023 alongwith its
English translation is annexed as Annexure R-4/4.

Two (2) letters dt 05.06.2023 were issued by the Gram
Pradhans of Gram Panchayat Jaitiya and Gram Panchayat
Kharagpur Baje, Distt. Moradabad to the District Magistrate,
Moradabad, as well as to HPCL/Respondent No.4 stating inter-

6
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alia that a gas station/plant was being constructed by HPCL

and that there was a possibility of ‘gas accident’, which would
result in ‘loss of life or loss of animals” and hence request was
being made to shift the said plant/station to some other

village.

It is pertinent to mention here that it was never stated in the
said letter that the said Gas Station/RO/unit fell within the
floodplain zone of rivers Ramganga and Gagan and that the
said was violative of government orders and/or statutes/
notifications mentioned in the O.A. No. 603 of 2023 filed by
the Applicant.

Further, the Applicant had also filed an RTI application on the
RTI Portal seeking information from HPCL in respect of the
queries raised in the said RTI application. Copies of the said
letters dt. 05.06.2023 addressed to HPCL and the DM,
Moradabad (alongwith their English translations) are annexed
as Annexures R-4/5 & R-4/6 respectively. Also annexed
is a copy of the RTI Application as Annexure R-4/7.

With reference to HPCL's online application to the MDA
seeking No Objection along with Map in respect of
the said Site and the letters dt. 22.05.2023 issued
by MDA to the statutory authorities of Moradabad
district in furtherance of the same, a report signed by
the concerned Lekhpal on 26.05.2023, by the R. N. Laxmipur
Kattayi, Tehsil Sadar Moradabad and was received

by the ‘Establishment’, wherein it was
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mentioned inter-alia, that said Site is recorded as a
‘transferable landholding” as per records of the Village Society
and Ceiling Revenue records. Copy of the said letter dt.

26.05.2023 alongwith its English translation is annexed as

Annexure R-4/8.

In response to the said RTI Application dt. 05.06.2023 filed by
the Applicant (received by the Respondent/ HPCL on
12.06.2023), the four (4) queries of the Applicant were replied
to as set out in the said response dt. 26.06.2023 and it was
also stated therein that nowhere in the RTI Application did the
Applicant seek a response on whether the said Site was within
the floodplains of the rivers Ramganga and/or Gagan. Copy
of the said response dt. 26.06.2023 alongwith its English

translation is annexed as Annexure R-4/9.

In response to the online application filed by HPCL and the
said letters dt. 22.05.2023 issued by MDA to the statutory
authorities of Moradabad District in furtherance of the said
application seeking objections/ no objection in respect of the
map/plan of the said Site; the Competent Authority, City Land
Demarcation, Moradabad, issued a letter dt. 30.06.2023 to the
Secretary, MDA with reference to the said letter dt.
22.05.2023 stating that the desired information was being
enclosed, which is a Report regarding whether the Land is
Under or Not Under Urban Land Ceiling. In the said Report
enclosed with the said letter dt. 30.06.2023, it is stated inter-
alia that in the records/registers under section 10(5) currently

available in the concerned office, no record appears to be

8
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there in the register of section 10(5) regarding the applied site

situated in Gata No. 926/4 and 926/5 in village Kharagpur
Baje, out of which the total area is 2000 sg.mts. (i.e. the said
Site). Copy of the said letter dt. 30.06.2023 alongwith the
enclosed report (alongwith English translation) is annexed as

Annexure R-4/10.

Vide order dt. 17.07.2023 passed in O.A. No. 868 of 2022, this
Hon’ble Tribunal was pleased to hold that the unit of M/s.
Torrent Gas Pvt. Ltd. was situated far more than 500 meters
from the banks of river Ramganga and the same did not fall
within the ‘No Development Zone'. Hence, as there was no
violation on the part of the Respondent in the said OQ.A. No.
868 of 2022 filed by the Applicant, the same was disposed off
with the said observations. Copy of the said order dt.
17.07.2023 is annexed as Annexure R-4/11.

In a letter dt. 24.08.2023 issued by the ADM (City),
Moradabad to the Secretary, MDA, with reference to said
MDA's letter dt. 22.05.2023, stated inter-alia that in view of
the investigation report dt. 03.08.2023 of the Executive
Engineer, Construction Block-1, PWD, Moradabad, the
issuance of the NOC was recommended by the said
department, subject to restrictions as laid out in the said letter
dt. 24.08.2023. Copy of the said letter dt. 24.08.2023

(alongwith its English translation) is annexed as Annexure

R-4/12,
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The Chief Engineer, Paschimanchal Vidyut Vitran Nigam Ltd.,
Moradabad Zone, issued a letter dt. 15.09.2023 to the
Secretary, MDA, with reference to MDA’s letter dt. 22.05.2023,
stating inter-alia that the said department had no objection to
the establishment of the CGS/Meter Skid Unit at the said Site.
Copy of the said letter dt. 15.09.2023 (alongwith its English
translation is annexed as Annexure R-4/13.

Pursuant to the order dt. 30.11.2023 passed in O.A. No. 603
of 2023 by this Hon'ble Tribunal, the District Magistrate,
Moradabad issued an office order dt. 19.12.2023, whereby the
committee of the following members was constituted to carry

out the joint inspection of the said Site:

a.  The Additional District Magistrate (V/R), Moradabad

b.  Executive Engineer, Flood Division, Irrigation
Department, Moradabad.

C. Regional Officer, U.P. Pollution Control Board.

Copy of the said Office Order dt. 19.12.2023 (alongwith its
English translation) is annexed as Annexure R-4/14.

The Committee constituted by the District Magistrate,
Moradabad vide the said office order dt. 19.12.2023 carried
out the Joint on-site inspection of the Gas Plant of
HPCL/Respondent No.4 on 29.12.2023. Copy of the
photograph taken at the time of joint inspection is annexed as

Annexure R-4/15.

10
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4.16 Application dt. 10.01.2024 was submitted by the

4.17

4.18

HPCL/Respondent No.4 to the UPPCB seeking the Consent to
Establish (No Objection Certificate) the Meter Skid Unit on the
said Site, Copy of the said application dt. 10.01.2024 is

annexed as ANNEXURE R-4/16.

U.P. Pollution Control Board (hereinafter referred to as
UPPCB) vide letter dt. 10.01.2024 informed the Executive
Engineer, Flood Irrigation Department, District Moradabad
that the consent for establishing the Meter Skid Unit by
HPCL/Respondent No.4 at the said Site had been submitted in
its offices through OCMS Portal and the same was under
consideration. Copy of the said letter dt. 10.01.2024
alongwith its English translation is annexed as Annexure R-
4/17.

Report dt. 10.01.2024 of the combined on-site inspection
conducted on 29.12.2023 in compliance with the said order
dt. 30.11.2023 passed by this Hon'ble Tribunal was enclosed
with the letter dt. 18.01.2024 from the DM, Moradabad, to this
Hon’ble Tribunal, wherein the findings relevant to the present
0.A. No.603 of 2023, are as follows: -

i) The aforementioned gas plant is being constructed to
provide the supply of Natural Gas (PNG/CNG-10 lacs
standard cubic meter/day) to Rampur and other
adjacent districts;

i)  The distance of the river from the said site via the "plain

route” etc. was approximately 1.5 kms. whereas from
11
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the banks of Ramganga River, the distance to the plant
as ascertained through Google Maps was approximately
678.50 mts.; and

iii)  As per the departmental standards/government orders/
office of the Chief Engineer, Irrigation and Water
Resources Department, Lucknow, the Office of the Chief
Engineer (Eastern Ganga) Irrigation and Water
Resources Department, Uttar Pradesh, Moradabad,
have stated that “the said site does not appear to be in

the Flood plain zone of Ramganga river”.

Copy of the said letter dt. 18.01.2024 enclosing therewith
copy of the said report dt. 10.01.2024 alongwith their English
translations annexed as Annexure R-4/18.

Vide letter dt. 10.01.2024, HPCL/Respondent No.4 informed
the Executive Engineer, Flood Division, Moradabad, that no
storage of Natural Gas was being undertaken at the CGS being
established at the said Site.

PARAWISE REPLY:

e

Contents of para 1 on the 1% page of the said Application
relate to the Applicant’s name and address, and as such need

no reply.

That in para 2 on the 1% page of the said Application, the
Applicant has not stated the name of the village in which he

resides. Further, in the address mentioned at the bottom of

12
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the 2" page of the said Application also, the Applicant has not
mentioned the name of the village where he resides,

mentioning only as follows:-

“R/o Line Par Lakshmanpuri, Thana- Majhola, Tehsil &
Distt. Moradabad-244001".

As such, it is not possible to deny and/or admit whether the
village in which he resides falls within the flood zone area of
the rivers Ram Ganga and Gagan as alleged or at ali. Further,
in response to the contents of the para under reply as well as
the subsequent paras of the said Application/ Q.A., the
contents of the preceding paragraphs are reiterated herein

and relied upon.

In response to the contents of para 3 on the 1% page of the
said Application, it is specifically stated that no construction is
being carried out by HPCL/Respondent No.4 without strictly
following the norms laid down by the State Govt. and without
taking necessary permissions and/or NOCs. Further, as will
appear from the facts and circumstances stated hereinabove,
the City Gas Station/ Meter Skid Unit/ RO is being constructed
after having taken all requisite permissions and NOCs from all
concerned State Govt. Authorities and the same is being
constructed in village Kharagpur Baje and not in village
Hridayapur (both within Tehsil and Distt. Moradabad) as was
recorded in the order dt. 30.11.2023 passed by this Hon'ble

Tribunal.
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8.  In response to the contents of para 4 on the 1% page of the
said Application, it is specifically stated that as the
construction by HPCL/ Respondent No.4 is not being carried
out in village Hridayapur, but in village Kharagpur Baje after
all requisite permissions and NOCs from all concerned State
Govt. Authorities having being taken, the guestion of the
construction being carried out by HPCL/ Respondent No.4
being illegal and liable to be demolished does not and cannot

arise.

8. Contents of para 5 on the 1% page of the said Application are
denied as being misconceived, false and mischievous because
the construction being carried out by HPCL/ Respondent No.4,
as mentioned above, is being done after having taken all
requisite permissions and NOCs from all concerned State Govt.
Authorities in village Kharagpur Baje after necessary
clearance(s)/permission(s)/NOCs to confirm that the said Site
does not fall within the flood plain zone of the rivers
Ramganga and Gagan. It is also denied that HPCL/
Respondent No.4 is carrying out the construction on the said
Site without following any criteria as per rules and regulations,

as alleged or at all.

10. In response to the contents of para 6 on the 2" page of the
said Application, it is stated that there is no such Act as —"The
Uttar Pradesh Urban and Development Act 1973”, as is
mentioned in the para under reply. In any event, as

mentioned above, the construction being carried out by HPCL/

:‘f‘\‘\\ Respondent No.4 on the said Site is being done after having
/57 womgy \&\
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taken all requisite permissions/NQOCs from all concerned State
Govt. Authorities under the various Acts, Rules and

Regulations applicable in respect of the said Site.

11. Contents of para 7 on the 2™ page of the said Application are
denied as being incorrect, misleading and mischievous
because nowhere has it been stated in HPCL's reply to the
Applicant’s RTI that "till date the ground level construction has
already been done by obtaining a special permission but
without taking any NOC” from “any of the concerned
departments like Development Authority and PWD”. 1t is
pertinent to mention here that in reply to the Applicant’s RTI,
it is clearly stated by HPCL's inter-alia that the CGS will be
established on the periphery of the populated area as per the
PNGRB Regulation G.S5.R 612(E), that the CGS is only a
pressure monitoring station and not a site for sale or storage
of gas, that the foundational requirement for establishment of
a CGS is that it should be near a gas source point, which is
GAIL's SV-1A at Saifpur Palla Village, in the vicinity of which
the CGS is being set up, that village Milak Kharagpur falls
under MDA, under whose directions and instructions the CGS
can be set up on agricultural land with special permission from
MDA, that as the village Milak Kharagpur Baje falls under MDA,
HPCL has requested for NOC from the MDA and as per the
directions/requirements of MDA, letter have been issued
requesting for NOC from PWD and various officials/authorities
and the same was under progress and that before the CGS is
operational, all requisite NOCs shall be taken/obtained.

15
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In response to the contents of para 8 and 9 on the 2™ page
of the said Application, it is stated that the dispatch of the
letters dt. 05.06.2023 to the DM, Moradabad and to HPCL
relate to matters of record and the only concern raised in the
said letters was in respect of the likelihood of loss of life or
loss of animals due to the gas plant of HPCL, which were being
considered and taken care of by HPCL/ Respondent No.4 by

taking all necessary precautions and permissions/NOCs.

Contents of para 10 on the 2™ page of the said Application
are denied. It is specifically denied that the construction being
carried out by HPCL/ Respondent No.4 pursuant to all
necessary precautions and permissions/ NOCs having being
taken ought to be immediately stopped because firstly, the
said construction is not illegal and there is no danger which
may be caused to the environment and ecology or result in
any collateral damage which can be caused to the villagers,

as alleged or at all.

Contents of para 11 on the 2" page of the said Application
are denied. It is specifically denied that this Hon'ble Tribunal
ought to take cognizance of the subject matter of the above-
mentioned application because all precautions have been
taken for conservation of greenery and ecosystem at large to
ensure that the viillagers and the ecosystem of the village shall

not lapse, as alleged or at all.

In view of the aforesaid, it is submitted that the said

__Application is not maintainable and this Hon'ble Tribunal may
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be pleased to dismiss the said Application with costs as the
same is not bonafide and not based on correct facts and
circumstances, apart from there being suppression as

mentioned above. 1 POISUO AN/ I S iy
uny| usanuW/ QBRI
For HINDUSTAN PETROLEUM CORROREE|BNdkio wnanoulad NVLSNONIH 104
AOluten Euma S e lunteyy el
sfaaw /Akhilesh Kumai
fafters wize aretdl/Ouly Constited AL EPONENT

VERIFICATION:

[, the deponent abovenamed, do hereby verify that the
contents of the foregoing affidavit are true to my knowledge and
belief. No part of it is false and nothing material has been

concealed therefrom.

Verified at Me.DefA on this the 8/ mmm o

Fot HmuiUEi‘H’tPl
PA-Cluiwnt

DEPONENT

Akhilesh Kumc*
Constituted Atlornay
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Iem No. 14 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Crriginal Application No. 86872022

Adesh Kumar Yadav Applicant
Versis

Srate of [P, Respoandent

Date of hearing.  11.01.2023

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received oBtL
ORDER
1. ‘This original application under Sections 11 and 15 of Nafional Green

Tribunal Act. 2010 [hereinafter referred te as ‘NGT Act, 20107 has been
registered ot a letter petition dated 14.07.2022 sent by Adesh Kumar
Yadav, 5/0 Lallu Singh Yadav, 1/ o Village Hridvapur, PS5 Katghar, Tehsil

Maradabuacl, 1.P,

2. The commplaint is that M /s Torrent Gas Pvt, Lid, Gara No. 345/1 has
raised illegal construction at Gara No. 345/ 1, arca 345 sg. mtr, which is a
part of floocd plain of River Ramganga and any construction on the flnod
plain zorne of river which is Aribulary of River Ganga is prohibited.
Therefore, illepn) activities of construction are cousing damage ro
environment and ulso it may result in submergence of land of the applicant

which is adjacent to the aforesaid gata,
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3. In vur view, it wonld bu appropriute to obtain a factuasl report for the
purpose whereof, we constitute a joinl commitlee of State PCB and District
Magistrate, Moradabad who shall visil the premises, collect relevant
information and submit a factual report including the details of action
taken, i any, within two months by e-mail atjudicial-
ngtw'gov.in preferably in the form of scarchable FDF/ OCR Support PDF

and not in the furin of [Image PDF.

4, The nodal agency for coordination and compliance will be District

Magistrate, Moradabad,
5. List the matter for [urther consideration on 27.03.2023.

6. A copy of this nrder along with copy of the complaint be [orwarded to

State PCRB and Distriet Magistrate, Moradahad by email for cotnpliance.

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM
January 11, 2023

Ornginal Application No. 86872022
Al

/:

Tort- 9y
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TEIPAL BiNes ek

2>

& The sntiy shall msintain sn aninterrapted supply of netuve) £% to all
cuiegares of castomers in the CGD network, ln the event of any dissuption in
the supply of nataral gas in the CGD Wetwork, First priority ahall be accorded
fe resterntion of suppliss to dumsstie BNG cusiomers. Tt case of dascustion of
supply & domestic PNG custaners for more than twelve hour, the estity shal)
compensaie he domesiic customer on the flivwing manzer, ramely: -

(=} the newnative volume of naiural pas consunption for the first
flozmcstic. PNQ counection for cocking requirernents based on
tast theee months weighted aversge consumption per day 0 be
applied for esh dav’y disrcption and muttiplies by ten:

(b} netmstive valne of netural gae consumption shall be based on
Jasl thre sunths’ weighiel average billing privs of natural gas
fr supplies te the Sist domestic PNG connection for conking
requirements; and

the value of compensetion shall be egaal to normative volems of
naturel gas corsumation ag per clavse (=) above wmitiniied by
normatdve value o8 per clavse (i) and shall be adivsted by
gilowig 2 eredit (o the domestlc PNG Customer ia the next
billing syels or @ the newt pre-paid smeart cand in case of singrt

s
e
i

Iri cage the dsruption of supplies ix sributed 1o aaiy fault of the domestic PNG
suyicumer, no compenasiion shall be psyable by the eptity.

7= ~he cncily in allewsd an exclusivity period wnder the Petroleus and
Natiswl Gas Regulatory Homd (Exclusivity for Uity or Tocal Natural (Gas
Distribution Wetworks) Regulations, 2008, in respecd of the following, namsly:

{0y 300 months Gom the date of lpsue of this cormunication foc
layisg, oullding and evpursion of the COD natworis 2nd

@) 96 months Som the date of jsaue of this communication m terms
of an sxomption o the purview of common zarrist oF contract
cartier fior the CGD network:

Provided that tae entity meets the obil'gations i line with the Petroleum and

Distributior Networks) Regulagieafgyh

ot c S . §

Manigye - Gag. 5iuien
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13, The furniching of perfemsave bond of R, 500 Million iz 2 gusswites
for traely ootamdssioniog of the project as per the pregeribed work programine
in the bid and for meetig the service obligations duslng the oporating phase of
the peaject.

14 ibe ontiiy shall enmply with she sppiicebie provisicus under the
Petrolevss and Matursl Gat Regulatory Board (Authorising Entities to Lay
Puild, Operate or Fxpand Ciy or Locsl Natarel CGas  Distibution
‘%mj Regulrtions, 2002, the Petroicion and Natural Ges Reguietory
Board (Exclusiviy for Oty or Losal Nehwal Uss Dmmbu&m
Wotwoke) Regpuatlons, 2008, relovent scpviations for technical standerds
snd spociGontiung, ncluding sefety stencards, any other regulations as may be
applicable and the provistons of the Agt

b5 In case the suthorigation of the entity is torminsted, the Bosrd rogy aasign
the rights and ohiigaticns of the eatily to any ageney or another setity on such
terzns and conditions, as i may deern §i Furiber, the ently may be required, a8
per the dirertions of the Doacd, o coatious the oparations of the COD network
at the: same level til] another agenoy or entity appoiniesd by the Beard fakes over
the full control of the OG0 natwark,

i6.  The entity shall comply with sy other term or candidon which may be
revtified by the Bosrd in oublic infergst from fime 1o e,

You are requestad (o corfirm your accepiance by filling-ic the aveoptanes of
the grant of arthorisation provided below and return the seme i original.

Youss faithfully,

I ?_meg L %

Fiarne wed Designation of Cfficer
Om betall of the PNGRB

Cifficial 8eal

U RRSE MR
P S A ,b’f‘.,!-m’ 11‘-
T 'a*im 4

Foola i
T e e ¥

-I.\d Ju ) AL PO ,,,m “-?;h sl 'J'L'\«"t‘
W, R T

! 'W
g "‘I" (o R

Wrnager Emwv’m e on. WL P Csitser
¥ Vi, A s Ry R i el
i man, VB e e ST
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Revised letter
Office of Moradabad Development Authority, Moradabad
Letter No. 151(i)/ M.V.P. /Map / 2023-24 Dated 22/05/2023

To,
Tehsildar
Tehsil Sadar,
Moradabad.

Subject: Regarding issuance of no objection certificate in connection
with online Map No. MBDA/BP/22-23/0690.

Sir,

Shri Anil Kumar, General Manager, Hindustan Petroleum Corporation
Limited, has presented the map of Hindustan Petroleum Corporation
Limited on the online portal for approval on the land of area admeasuring
2000.00 square meters of Gata No. 926/4 and 926/5 at village Kharagpur
Baje, Tehsil and District Moradabad, in respect of which no objection from

your department is required.

In continuation of the above. a copy of the ownership/map submitted by
the applicant for obtaining the No Objection Certificate from the Tehsildar
Tehsil Sadar, District Moradabad is being sent to you with the intention
that you may provide your objection/no objection after conducting an
investigation in relation to the above as to whether the in the land in

question, Nazul land or any other Govt. land is not included.

Attachment:- As above.
Yours truly

Secretary,
Moradabad Development Authority,
Moradabad.
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Letter No. and date therein 32—

[ Shri Anil Kumar son of Shri Harinandan Sinha resident of
Distribution Urban Gas Project, UP Cluster, 2™ Floor Mahalaxmi
Tower-112 Civil Line, Bareilly, Uttar Pradesh with instructions to
obtain no-objection from the concerned office and make it available

in the MDA office by 25.05.2023, so that further action can be taken.

/True Copy/
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Revised letter
Office of Moradabad Development Authority, Moradabad

Letter No. 152(i)/ M.V.P. /Map / 2023-24 Dated 22/05/2023

To,

Competent Authority,
City Land Demarcation,
Moradabad.

Subject: Regarding issuance of no objection certificate in connection
with online Map No. MBDA/BP/22-23/0690.

Sir,

Shri Anil Kumar, General Manager, Hindustan Petroleum Corporation
Limited, has presented the map of Hindustan Petroleum Corporation
Limited on the onlinc portal for approval on the land of area admeasuring
2000.00 square meters of Gata No. 926/4 and 926/5 at village Kharagpur
Baje, Tehsil and District Moradabad, in respect of which no objection from

vour department is required.

In continuation of the above, a copy of the ownership/map submitted by
the applicant for obtaining the No Objection Certificate from the
Competent Authority, City Land Demarcation, Moradabad is being sent to
vou with the intention that you may provide your objection/no objection
after conducting an investigation in relation to the above, whether the land

in question does not fall under Nazul/ceiling land.

Attachment:- As above,
Yours truly
Secretary,

Moradabad Development Authority,
Moradabad.
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24

l. Shri Anil Kumar son of Shri Harinandan Sinha resident of

Letter No. and date therein

Distribution Urban Gas Project, UP Cluster, 2™ Floor Mahalaxmi
Tower-112 Civil Line, Bareilly, Uttar Pradesh with instructions to
obtain no-objection from the concerned oftice and make it available

in the MDA office by 25.05.2023, so that further action can be taken.

/True C gpyz"
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Revised letter

Office of Moradabad Development Authority, Moradabad
Letter No. 155(i1)/ M.V.P. /Map / 2023-24 Dated 22/05/2023

To.

Chief Engineer

U.P. Power Corporation
Moradabad.

Subject: Regarding issuance of no objection certificate in connection
with online Map No. MBDA/BP/22-23/0690.

Sir,

Shri Anil Kumar, General Manager, Hindustan Petroleum Corporation
Limited, has presented the map of Hindustan Petroleum Corporation
Limited on the online portal for approval on the land of arca admeasuring
2000.00 square meters of Gata No. 926/4 and 926/5 at village Kharagpur
Baje, Tehsil and District Moradabad, in respect of which no objection from

vour department is required.

In relation to the above, please get the matter investigated from your
department and provide objection/ no objection to the authority, so that the

map can be disposed of at the earliest.
Attachment:- As above.

Secretary,
Moradabad Development Authority,
Moradabad.
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Letter No. and date therein 3‘

1. Shri Anil Kumar son of Shri Harinandan Sinha resident of
Distribution Urban Gas Project, UP Cluster, 2™ Floor Mahalaxmi
Tower-112 Civil Line, Bareilly, Uttar Pradesh with instructions to
obtain no-objection from the concerned office and make it available

in the MDA office by 25.05.2023, so that further action can be taken.

e

/True Copy/
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Revised letter
Oftice of Moradabad Development Authority, Moradabad
Letter No. 156(i) M.V.P. /Map / 2023-24 Dated 22/05/2023

To,

Incharge, Urban Ceiling,
Moradabad Development Authority,
Moradabad.

Subject: Regarding issuance of no objection certificate in connection
with online Map No. MBDA/BP/22-23/0690.

Sir.

Shri Anil Kumar, General Manager, Hindustan Petroleum Corporation
Limited, has presented the map of Hindustan Petroleum Corporation
Limited on the online portal for approval on the land of area admeasuring
2000.00 square meters of Gata No. 926/4 and 926/5 at village Kharagpur
Baje, Tehsil and District Moradabad, in respect of which no objection from

Urban Ceiling department is required.

[n order to issue no objection certificate in relation to the above, a copy of
the ownership submitted by the applicant is attached. Please check the
presented ownership with the departmental records and make available to
the objection/no-objection map section, so that the map can be disposed of

at the earliest.
Attachment:- As above.

Secretary,
Moradabad Development Authority,
Moradabad.
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Letter No. and date therein 32

1. Shri Anil Kumar son of Shri Harinandan Sinha resident of
Distribution Urban Gas Project, UP Cluster, 2" Floor Mahalaxmi

Tower-112 Civil Line, Bareilly, Uttar Pradesh, for information.

/True Copy/
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OlTice of Moradabad Development Authority. Moradabad.
Letter No. 195/1/ M.V.P./Acquisition No.:2022-23

Date :- 23.05.2023

To.

Secretary.

Moradabad Development Authority.

Moradabad.

Subject:- Regarding issuance of No Objection Certificale in
Online Map No. O-MBDA/BP/22-23/069(.

Sir.

Pleasc refer to your [Letter No. 0-134/MVP/Map/2023-24
dated 09.05.2023. in which Objection/No objection regarding
acquisition and ceiling on the land of Gata No. 926/5, area
2000.00 square meters. located in village Kharagpur Baje Tehsil
and District Moradabad is sought for approval of Map no.
MBDA/BP/22-23/0690 ol Iindustan Pctroleum Corporation

[.imited.

According to the records/evidence presented above and
the report of the Accountant of the Acquisition Section. we have
to inlorm you that according to the records available in the
Acquisition Section, there is no land occupied by the l.and
Authority under urban cciling of No. 926/5 located in Village
Kharagpur Baje Tehsil and District Moradabad. nor has any land
been acquired/proposed for acquisition by the authority. But
before the time of application for approval of the map or belore
using this information letter in any other departnent/ institution/
bank/ clsewhere. ensure that your land is free from sealing from
the competent authority. City Land Demarcation. Moradabad

and Revenue Department/City. It will be necessary to obtain a

6
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No Objection Certificate from the Corporation. Moradabad/
related department regarding vour land being free/mot affected
by Village Society l.and. Chak Read. Drain. Pond. cte.

Government Land.

Incharge Acquisition
Moradabad Development Authority
Moradabad.

Copy :- 1. Submitted for information to Mr. Anil Kumar. son of
Mr. Harinandan Sinha. resident of Distribution
Urban Gas Project. UP Cluster. 2nd Floor.
Mahalaxmi Tower -112 Civil Line. Bareilly.
[Ittar Pradesh.

Sd/- (Illegible)

Incharge Acquisition

Morgdabad Development Authority
Moradabad.

/TRUE COPY TRANSLATEI/
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98 Y l4
1. Mr. Manager Sir.

HPCL. Regional OfTice. Bareilly.

2. Mr.
Petroleum And Natural Gas Regulatory Board.
1** Floor. World Trade Centre. Babar Road.
New Delhi 110001
Related Tehsil Moradabad
Subject:- Regarding construction of station being made by
HPCL Gas Company in Village Milak Kharagpur
Baje Tehsil and District- Moradabad.
Sir.

In relation 1o the above subject. it is to be informed that
a gas station/plant is being constructed by the gas company
HHPCI. near the densely populated village of village Milak
Kharagpur, Baje Tehsil Moradabad. because ot which there is
possibility of loss to the villagers due to the threat of the gas
plant and any time a gas accident can cause loss of life and loss
of animals. Village Hridaypur is also adjacent to Milak
Kharagpur Baje. There i1s a majority of Kutcha Houses in the
concerned village and these villages have been affected by the
tfloods of Ramganga river. In such a situation. the HPCL Gas
Station should be shifted from the village to an area where the
population of the village will not be attected. It is absolutely
necessary in the interest of justice to stop the work under

construction of gas station/plant.

Therefore. keeping in mind the danger related to
construction o' HPCI. Gas/Plant and keeping in view the public
interest. it is requested to move the HPCL Gas Station/Qlant to
some other place away from the village the order to stop the
station/plant under construction is absolutely necessary and

justified.
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Will be highly obliged. L{}

Date :-5.6. 2023

Sd/- (Illegible)

(Prempal)

Gram Pradhan

Gram Panchayat - Kharagpur Vasi

Vikas Khand . Mudhhapande. Moradabad
Applicants/Villagers

Illegible Seal of

Gram Pradhan

Gram Panchayat Jaitiva .......
V.K. Mudhhapandc {Moradabad)

Sd/- Rameshwar Prasad
Sd/- Adesh Kumar

Sd/- RTI of Rajeev
Sd/- RTI of Pappu

Sd/- RT1 of Harkishore
Sd/- RTI of Chanderpal
Sd/- LTI of Sushila
Sd/- RIT of Rakesh
Sd/- RTT of Rajesh
Sd/- RTI of Babloo
Sd/- RT1 of Baharan Singh
Sd/- Sanjay Singh

Sd/- Rambha) Singh
Sd/- Vijay Lakshmi
Sd/- Pyare Lal

Sd/- Chutan Singh

#TRULE COPY TRANSLATED//
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: 48
Mr. District Magistrate, District-
Moradabad.

Related Tehsil Moradabad

Subject:- Regarding construction of station being made by
HPCL Gas Company in Village Milak Kharagpur
Baje Tehsil and District- Moradabad.
Sir.
In relation to the above subject. it is to be informed that
a gas station/plant is being constructed by the gas company
HPCL near the densely populated village of village Milak
Kharagpur, Baje Tehsil Moradabad, because of which there is
possibility of loss to the villagers due to the threat of the gas
plant and any time a gas accident can cause loss of life and loss
of animals. Village Hridaypur is also adjacent to Milak
Kharagpur Baje. There is a majority of Kutcha Houses in the
concerned village and these villages have been atfected by the
floods of Ramganga river. In such a situation. the HPCL Gas
Station should be shifted from the village to an area where the
population of the village will not be affected. It is absolutely
necessary in the interest of justice to stop the work under

construction of gas station/plant.

Therefore. keeping in mind the danger related to
construction of HPCL Gas/Plant and keeping in view the public
interest. it is requested to move the HPCL Gas Station/Plant to
some other place away from the village. the order to stop the
station/plant under construction is absolutely necessary and

justified.

Will be highly obliged.
Date :- 5.6.2023
Sd/- (Illegible)
(Prempal)
Gram Pradhan

15
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Gram Panchayat-Kharagpur Vasi
Vikal Khand . Mudhhapande. Moradabad
Applicants/Villagers

lllegible Seal of
Gram Pradhan

Gram Panchayat Jaitiya
V.K. Mudhhapande (Moradabad)

Sd/- Rameshwar Prasad
Sd/- Adesh Kumar

Sd/- RTI of Rajeev
Sd/- RTI of Pappu

Sd/- RTI of Harkishore
Sd/- RTI of Chanderpal
Sd/- LTI of Sushila
Sd/- RTI of Rakesh
Sd/- RTI of Rajesh
Sd/- RTI of Babloo
Sd/- RTI of Baharan Singh
Sd/- Sanjay Singh

Sd/ Rambhaj Singh
Sd/- Vijay Lakshmi
Sd/- Pyare Lal

Sd/- Chutan Singh

//TRUE COPY TRANSLATED//
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S)

Format -2

Request for obtaining information under section 6(1) of the Right to
Information Act, 2005

Received on 12/6/23

Sd/- (PAV)
To,
Public Information Officer/ Manager, HPCL
1* Floor, Mahalakshmi Tower-112
Civil Line, District Bareilly.
1. Full name of applicant Adesh Kumar Yadav
2. Father/ Husband’s name Sh. Lallu Singh Yadav
3. Address Linepar, Mohalla Laxmanpuri

Near Dr. M.K. Barua,P.S. Majhola,
Tehsil & Distt. Moradabad.

4. E-mail address, if any. No.
5. Telephone No. and/or

Mobile No. 9027946025
6. Details of the information

sought --

1.

What is the standard of setting up gas/plant stations near the
population in rural areas and urban areas, please provide the
same?

What should be the distance from the village and population
to set up the gas station/ plant? Please provide the same.

On what basis is HPCL Gas Company doing
commercial/industrial work in agricultural land at Village
Milak Kharagpur Baje? Please provide.

Has NOC been taken from PWD Department, Soil
Conservation Department, Fire Department and Environment,
etc. for building a gas station of HPCL in village Milak
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Kharagpur Baje Moradabad, if has been taken, please provide

copy thereof?
7. Whether the desire information relate to the life or liberty of the
person.
Yes/ No. -- No.

8. Details of the fees deposited - Indian Postal Order for Rs. 10/-
No.

Note: Due to non-availability of Rs. 10/- Indian Postal Order, [ am
sending an amount of Rs. 10/- in cash, Note No. 80H-27439 .

9. Whether the applicant belongs to the category of below the poverty
line (BPL) — Yes/No -- No

10. List of enclosures --

Place - Moradabad Sd/- (illegible)
Full signature of applicant

Dated: 5.6.2023

Acknowledgment
The application dt. for obtaining information under section 6(1) of
the Right to Information Act, 2005 received from Adesh Kumar Yadav s/o
Sh. Lallu Singh Yadav, resident of Linepar, Mohalla Laxmanpuri, Near Dr.
M.K. Barua,P.S. Majhola, Tehsil & Dist}._\ Moradabad, has been registered

with SI. No. y/

/
/True Copy/
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Report regarding land under/ not under urban ceiling gy

Please take reference of your own letter no. 152/M.V.P./-
Map/2023-24 dated 22.05.2023, through which Mr. Anil
Kumar, General Manager, Hindustan Petroleum Corporation
Ltd. has sought from Development Authority, as to whether
there is an Objection/No Objection pertaining to Land being
Under Ceiling or Not in respect of land in Gata No. 926/4, 926/5
of village Kharagpur Baje for which the Map of Hindustan
Petroleum Corporation Limited has been submitted for approval
on the land of 2000.00 sq.m. out of the total area is contained in

the applied site in question.

In relation to the above, based on the records available in
the office and the register of section 10(5), the information is as

follows:-

“The above applied site is situated in village Kharagpur
in Gata No. 926.4, 926/5, out of whose total area, 2000
sq.mts. of land included urban ceiling land or not, the
records/register of Section 10(5) currently available in
the office were examined. According to the register of
Section 10(5), the applied site is situated in Gata No.
926/4, 926/5 of village Kharagpur. out of whose total

area. 2000 sq.mts. does not appear to be.”

Sd/- (Rita Singh),
Senior Clerk,

Forwarded: Additional District Magistrate (City) Competent
Authority, City Land Demarcation, Moradabad.

Official Seal of Office Competept Judicial Officer, City Land
Demarcation, Moradabad

//ITRUE COPY TRANSLATED//
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HINDUSTAN PETROLEUM CORPORATION
LIMITED
(A Government of India Undertaking)
Registered Office: 17, Jamsedji Tata Road. Mumbai - 400 020.

Hindustan Petroleum Corporation Limited Natural Gas SBU,
Priyadarshini Bldg, 6-B Floor, Eastern Express Highway, Sion,
Mumbai-400022.

CIN : L 23201MH1952GOIO08858

Reference: RTI Registration Number: ~ Code NG/RTI/U.P.
HPCLD/R/P/23/000373 Date 26/06/2023

Mr. Aadesh Kumar Yadav

Son Shri Lallu Singh Yadav

Line Par Mohalla L.axmanpuri,

Near Dr. M.K. Barua,

Police Station Majhola, Tehsil/District Moradabad. U.P.
Pin Code: 202413

Mobile- 9027946025

Subject: Information under RTI Act, 2005
Dear Sir/ Madam.

We refer to your RTI application number dated
05/06/2023 which was received by us on 12/06/2023 along with
RTI fee of Rs 10/- in cash (invalid RTI fee format), your
application is registered on RTI portal with reference

HPCLD/R/P/23/000373.

Please note that you have not submitted the RTI fee in
the correct format. For more details, you may visit our Right to
Information page hosted on our corporate website

www.hindustanpetroleum.com/rti.

For your quick reference, we have given below the

details regarding RTI fees payable to HPCL.

The basic fee to be forwarded along with the application

is Rs 10 (Rupees Ten).

11
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If basic duty is paid by Indian Postal Order. it will be
drawn in favor of Hindustan Petroleum Corporation Limited
payable at Mumbai only and will be fulfilled in all respect. In
case of difference in this, the application will be rejected due to

lack of proper RTI basic fee.

Court Fee Stamp. Treasury Payment. Stamp Paper,
Payment at Post Oftice. Cash by Post. Money Order. Post Card.
Postal Stamp. Personal Cheque, DD of Co-operative Banks or

Banker's Cheque, etc. are not acceptable for RTI fee.

In accordance with the principles of the RTT Act 2003,
citizens living below poverty line (BPL) are not required to pay
the prescribed fee. However, it is necessary that the BPL
citizens attach evidence to prove that they belong to the BPL

category.

Despite the wrong RTI fee. we are giving the information

sought by you as below.

With this reply, you are advised to approach HPCL
Bareilly office with your valid identity proof where the physical
copy of RTI was handed over.

To close our accounts and collect Rs. 10/- cash from the
office. copy of ID proof issued by the government to ensure

genuine identity along with RTI fee in correct format.

We are answering your queries point-wise with relevant

information as follows:
1. Question What is the standard of setting up gas/plant
stations near the population in rural areas

and urban areas, please provide the same?

12
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4.

Answer

Question

Answer

Question

Answer

Question
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As per PNGRB guidelines under the
notification GSR 612(E). city gas stations
will be established on the periphery of the
populated area.

What should be the distance from the
village and population to set up the gas

station/ plant? Please provide the same.

This CGS (City Gas Station) is a metering
and pressure regulator station. not a selling
point of gas. No gas storage. Basic
requirement/ criteria for installation of
CGS gas source is around the point. Since
the nearest gas source point is GAIL's SV-
1A at Saifpur Palla village, we are setting

up the plant in the vicinity of SV-1A.

On what basis is HPCL Gas Company
doing commercial/industrial work in
agricultural land at Village Milak

Kharagpur Baje? Please provide.

Village - Milak Kharagpur comes under
Moradabad  Development  Authority
(MDA). As per MDA guidelines, gas
installation/plant can be established on
agricultural land with special permission f

MDA Board.

Has NOC been taken from PWD
Department. Soil Conservation
Department.  Fire  Department  and

Environment, etc. for building a gas station
13
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of HPCL in village Milak Kharagpur Baje
Moradabad, if has been taken, please

provide copy thereof?

Answer Since village- Milak Kharagpur comes
under Moradabad Development Authority
(MDA). we have applied to the MDA for
NOC. As per MDA guidelines/
requirement, letters for NOC have been
issued to various statutory authorities.
including PWD and are under process. All
necessary NOCs will be obtained before

the City Gas Station becomes operational.

Within 30 days of receipt of this letter by you. you may

file a first appeal to the first appellate authority, as the case may
be.

Dilip Kumar Patnaik

First Appellate Authority and Executive Director
— Natural Gas SBU

Hindustan Petroleum Corporation Limited
Natural Gas SBU

Priyadarshini Building, 6-B Floor,

Eastern Express Highway, Sion,

Mumbai 400022

Please note that no fee is payable for first appeal.
Kind Regards,

Yours sincerely,

Sd/- (Illegible) D. Venkateswaraprasad
CPIO & Deputy General Manager
Operations & Maintenance

HPCL Natural Gas Head Office
Priyadarshini Building, 6-B Floor, Eastern
Express Highway, Sion, Mumpai 400022

//TRUE COPY"TRANSLATED//
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Competent Authority, City Land Demarcation,

Moradabad.
To.
Secretary.
Moradabad Development Authority,
Moradabad.
Letter number: 419/N.Bhu.C./2023 Date: June 30. 2023.
Subject:- Regarding No Objection Certificate in Online
Map Number- MBDA/BP/22-23/0690
Sir.

Please take reference of your own letter number
152/M.V.P./0/2023-24 dated 22.05.2023 on the above
mentioned subject, under which Mr. Anil Kumar, General
Manager. Hindustan Petroleum Corporation Ltd. has issued a
letter regarding the map of Hindustan Petroleum Corporation
Limited submitted for approval on the land of 2000:00 sq.m. out
of the total area Gata No. 926/4 of village Kharagpur. Baje, in
relation to which Objection/no objection is sought by the
development authority through the said letter, as to whether

ceiling land is prescribed in the applied site in question or not.

Therefore. the desired information attached below is
being sent.

Enclosures: As above.
Sd/ (illegible)
Competent Authority,
City Land Demarcation. Moradabad.
Official Seal of Oftice of Muradabad
Development Authority

//TRUE COPY TRANSLATED//
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Report regarding land under/ not under urban ceiling

Please take reference of your own letter no. 152/M.V.P./-
Map/2023-24 dated 22.05.2023. through which Mr. Anil
Kumar, General Manager. Hindustan Petroleum Corporation
Ltd. has sought from Development Authority. as to whether
there is an Objection/No Objection pertaining to Land being
Under Ceiling or Not in respect of land in Gata No. 926/4, 926/5
of village Kharagpur Baje for which the Map of Hindustan
Petroleum Corporation Limited has been submitted for approval
on the land of 2000.00 sq.m. out of the total area is contained in

the applied site in question.

In relation to the above. based on the records available in
the office and the register of section 10(5). the information is as

follows:-

~The above applied site is situated in village Kharagpur
in Gata No. 926.4, 926/5. out of whose total area, 2000
sq.mts. of land included urban ceiling land or not, the
records/register of Section 10(5) currently available in
the office were examined. According to the register of
Section 10(5). the applied site is situated in Gata No.
926/4. 926/5 of village Kharagpur. out of whose total

area, 2000 sq.mts. does not appear to be.”

Sd/- (Rita Singh),
Senior Clerk.

Forwarded: Additional District Magistrate (City) Competent
Authority, City Land Demarcation. Moradabad.

Official Seal of Office Competent Judicial Officer, City Land
Demarcation. Moradabad :

¢

//TRUE COPY TRANSLATED//
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 868/2022

Adesh Kumar Yadav Applicant
Versus

State of U.P & Ors. Respondent(s)

Date of hearing: 17.07.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Ms. Shivangi Kumar, Adv. for UPPCB

ORDER

1. The grievance of the applicant is illegal construction by M/s
Torrent Gas Private Limited and construction in Gata No. 345 coming
within the flood plain of river Ramganga which is a tributary of river
Ganga. The contention of the applicant is that any construction within

the flood zone is prohibited.

2. The matter was taken up by this Tribunal on 11.01.2023 and a
joint Committee consisting State PCB and District Magistrate, Moradabad
was directed to submit a factual and action taken report. Tribunal further
directed, on 19.04.2023 to file action taken report with inclusion of Chief

Engineer (Eastern Ganga).

3= The joint Committee submitted the action taken report as follows:-
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“M/s Torrent Gas Put. Ltd., Village Saifpur Palla, Tehsil & district
Moradabad is situated at more than 500 Meter from the bank of river
Ramganga and not covered under no development zone/no
Construction zone as prescribed by Hon'ble NGT In the order of O.A.
no. 868/2022. Further, it is also stated that procedure of
demarcation of flood plain zone in river Ramganga is under process.
Copy is annexed as Annexure-6.”

4. In light of above report, the unit is situated at far more than 500

mtrs. from the bank of the river and not covered under No Development

Zone and there are no violations. Thus, no further action is required.

5. So far as the demarcation of river Ramganga on both sides of the
river is concerned, we direct the State Authorities/District Magistrate,
Moradabad to demarcate the flood plain zone within a time bound

manner, say within six months.

6. With these observations, Original Application stands disposed of.

Sheo Kumar Singh, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 17, 2023
Original Application No. 868/2022 m

SN /AZ/‘V

Trve Cfy-
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Office of Additional District Magistrate (City) Moradabad. 7

No.-5230/R.S.L.C.Act/2023 Date: 24.08.2023

Subject:-  On-line Map no. MBDA/BP/22-243/0690
regarding issuance of No Objection Certificate

Secretary.
Moradabad Development Authority.
Moradabad.

Please refer to your office Letter No. 154/
M.V.P./Map/2023-24 dated 22.05.2023. By which, it is related
to the industrial construction on the land admeasuring 2000.00
sq.mtrs. Gata No. 926/4 and 926/5 Village Kharagpur Baje,
Tehsil and District Muradabad. by Sh. Anil Kumar. General
Manager. Hindustan Petroleum Corporation Ltd. to issue No
Objection Certificate as to whether the land in question is not
affected under Uttar Pradesh Road Side L.and Control Act, 1945

due to industrial construction on the land.

Regarding the above, the investigation report of
Executive Engineer. Construction Block-1. PWD. Moradabad
dated 03.08.2023 has been received, in compliance with which
it is recommended to issue No Objection Certificate at the

proposed site with the following restrictions:-

1. That the proposed construction work will have to be done

as per the attached approved plan.

3]

That the proposed site is from Moradabad-Machhariya
Lalatikar-Ronda Jhonda to Mankara Mudh Pandey Road
(Other District Road-32) is situated on the left side of
Km -10 (Chainage 9.300). Since this road is another
district category road., any permanent construction will

have to be done excluding a total of 55 feet of revenue
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124
land/ROW of the road. whichever is higher, from the

center of the road.

That in front of the proposed construction. the applicant
will have to construct a culvert and access road as per
requirement for drainage of water at his own expense on
the land owned by him under contract with the

department.

That there should not be any public place at the proposed
construction site so that a situation of dispute does not

arise.

That the applicants themselves will be responsible for

land ownership.

That before starting the construction work of the
proposed site. the map should be certified by MDA to get
the work started.

That construction material should not be collected on

PWD land.

That the foundation level of the proposed construction

work will have to be kept below the road surface.

That the land of PWD on both sides of the coated surface
of'this road is under protected forest area. therefore as per
rules the applicants will have to obtain permission from

the Forest Department also.

That the Officers/Employees of PWD will have full right

to inspect at the time of construction.

That if any proposal comes in future for widening of the

road. then land acquisition action can be taken as per law.
4

70
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For which. the applicant will agree and the approval

given will automatically be considered cancelled.

That after permission, the construction work will have to

be completed within one year.

That it is mandatory to follow all the conditions
contained in the Road Side Land Control Act Rules-
1964.

Sd/-
(Jyoti Singh)
Additional District Magistrate (City),
Moradabad.
>y

//TRUE COPY TRANSLATED//
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"Its Gold Not Electricity, Prevent Prodigality"

Office of the Chief Engineer (Distn.)
Paschimanchal Vidyut Vitran Nigam Ltd.
Moradabad Zone, Delhi Road, Manjhola
Moradabad-244001
CIN:U31200UP2003SGC027458

Letter No. 18242 -Mu A Mu Kshe/V./N.O.C. Date 15/09/2023

Subject: Regarding No Objection for establishment of
retail outlet of M/s Hindustan Petroleum
Corporation in Gata No. 926/4 and 926/5 located
in village Kharagpur Baje, tehsil and district

Moradabad.
Secretary,
Moradabad Development Authority,
Moradabad.

Please take reference of your office's letter number
155/M.V. Pvt./Map/2023-24 dated 22.05.2023 on the above
subject. by which Mr. Anil Kumar. General Manager, had
requested to grant no objection certificate for the establishment
of M/s Hindustan Petroleum Corporation retail outlet in Gata
No. 0-926/4 and 926/5 located in Village Kharagpur Baje, Tehsil
and District Moradabad.

It has been informed by the office of Superintending
Engineer, Electricity Distribution Division-1, Moradabad, vide
letter no. 6363/VPM.PM./ dated 15.09.2023 (photocopy
attached) that at present in the proposed Gata No. 926/4 and
926/5, there is no underground electricity cable line at M/s

Hindustan Petroleum Corporation Retail Outlet.

7%
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Therefore, the Electricity Department has no objection in
establishing M/s Hindustan Petroleum Corporation retail outlet

at the said site.
Enclosures: As above.

Sd/-
(N.K. Mishra)
Chief Engineer

Letter number -Mu A Mu Kshe/ Dated  /09/2023

Copy sent to the following for information and necessary action.

Superintending

1. Engineer, Electricity Distribution Division-1. Moradabad.
2. Executive Engineer, = Power Distribution
Division-I. Moradabad.
(N.K. Mishra)

\ Chief Engineer
7

4
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Office of the District Magistrate, Moradabad
Letter No.: 1778/N-13/603/2023 Date: 19/12/23
Office Order
1. Additional District Magistrate (V/R). Moradabad.

2. Executive  Engineer, Flood Division Irrigation
Department. Moradabad.

3. Regional Officer. U.P. Pollution Control Board.
Moradabad.

Subject: Regarding compliance of the order dated
30.11.2023 passed in OA No. 603/2023 Adesh
Kumar Yadav vs. State of U.P. by the Hon"ble
Green Tribunal, New Delhi.

On the above subject please take reference of the Order
dated 30.11.2023 passed in OA No. 603/2023 — Adesh Kumar
Yadav vs. State of U.P by the Honorable National Green
Tribunal. New Delhi (photocopy attached). In the order passed
by the Honorable Tribunal, in the matter in question, M/s
Hindustan Petroleum Corporation [td.. Moradabad a report to
the Honorable National Green Tribunal. New Delhi regarding
illegal construction in the flood plain zone of Ramganga River
and Gagan River in village Hridaypur. Tehsil and District
Moradabad has to be submitted. In compliance with the above,

the above committee is constituted to investigate the matter.

Therefore, you are directed to make sure to submit the
report of the action taken in the context of the order dated
30.11.2023 passed by the Honorable National Green Tribunal,
New Delhi, through the Additional District Magistrate (V/R),
Moradabad. to the undersigned, so that timely compliance by
the concerned authority on the order passed by the Honorable

Tribunal may be ensured. Further, the above referred case has

19
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been fixed for hearing before the Honorable Tribunal on
05.02.2024.

Enclosures : As Above.

Sd/- (Illegible)
{(Manvendra Singh)
District Magistrate

O/C
Sd/- (Illegible)
& RO, UPPCB, MBD

/

74
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Regional Office 2 )

U.P. Pollution Control Board
1-A/INS-1, Awas Vikara Colony, Boudh Vihar,
Delhi Road. Moradabad
E-mail: romoradabad@uppeb.in. Tel: 0591-2972012

Letter No.: 30...1 N-13/603/2023 Date 10/01/2024

To,

Executive Engineer,

Flood Division Irrigation Department,
District Moradabad.

Subject: Regarding order dated 30.11.2023 passed in OA
No. 603/2023 — Adesh Kumar Yadav vs. State of
UP. filed in the Honorable National Green
Tribunal, New Delhi.

Sir,

On the above subject, it is to be informed that the
application dated 05.01.2024 for consent for establishment of
Meter Skid Unit by M/s Hindustan Petroleum Corporation Ltd.
at Gata No. 926/4 and 926/5, Village Kharagpur Waje, Tehsil
and District Moradabad has been submitted in this office
through OCMS portal received online on 06.01.2024
(photocopy attached). The said application is under
consideration.

Submitted for information.
Enclosures: As above.
Yours sincerely
Sd/- (Ashutosh Chauhan)
Regional Officer

Copy: Submitted to Additional District Magistrate (V/R),
Moradabad for informatjes.

ﬂ Regional Officer
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Office of District Magistrate Moradabad

Letter No.: 72/N-13/603/23/General Date: 18/01/2024

To.

Registrar General,

Hon'ble National Green Tribunal.
Copernicus Marg. New Delhi.

Subject: Report on compliance of the order dated
30.11.2023 passed in OA No. 603/2023 - Adesh
Kumar vs. State of UP. pending in Hon'ble
National Green Tribunal. New Delhi.

Sir.

Please take reference of the order dated 30.11.2023 passed in
OA No. 603/2023 — Adesh Kumar vs. State of UP. pending in
the Honorable National Green Tribunal, New Delhi on the
above subject. In compliance with the above, the report of the
joint inspection conducted on 29.12.2023 is being submitted

along with the letter with a request to present it before the

Honorable National Green Tribunal, New Delhi.

Enclosures: As above.
Sincerely
Sd/- Manvendra Singh
District Magistrate
Copy: Submitted for information to the following —

1. Member Secretary. Uttar Pradesh Pollution Control
Board, Lucknow.

2. Shri Pradeep Mishra, Learned Advocate, Uttar Pradesh
Pollution Control Board.

3. Regional Ofticer, Uttar R(Iadesh Pollution Control Board,

Moradabad.
./ District Magistrate

//TRUE COPY TRANSLATED//
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Joint On-site Inspection Report conducted in compliance
with the order dated 30.11.2023 passed in AO No. 603/2023,
pending in the National Green Tribunal, New Delhi -

In AO No. 603/2023 - Adesh Kumar Yadav -vs- State of
Uttar Pradesh pending before the Hon'ble National Green
Tribunal. New Delhi. the Hon'ble National Green Tribunal, New
Delhi has issued directions to submit report in connection with
the HPC Gas Plant of HPCL under construction in village
Hridaypur Tehsil and District Moradabad.

In context of the order dated 30.11.2023 passed by the
Hon’ble Tribunal. a joint on-site inspection was conducted on
29.12.2023 in respect of under construction HPCL Gas Plant
situated in village Kharagpur Baje, Tehsil and District
Moradabad. by the committee constituted vide the letter-
1778/N-13/603/2021 dated 19.12.2023 of the District

Magistrate Moradabad. The inspection report is as follows:-

1. At the time of inspection, it was found that for
distribution of Natural Gas, a skid is being constructed
by M/s. Hindustan Petroleum Corporation Ltd. at Gata
No. 926/4 and 926/5. Village Kharagpur Baje, Tehsil and
District Moradabad.

]

In the complaint sent to the Honorable Tribunal. the
name of the place has been mentioned as Gram

Hridaypur instead of Village Kharagpur Baje.

3. At the time of inspection, HPCL representative Mr.
Praveen Kumar Patel. Senior Project Engineer, HPCL
informed that M/s Hindustan Petroleum Corporation Ltd.
is taking Natural Gas from the Gas Pipeline laid by GAIL
India Ltd. at the said site and pipeline is being laid for
supply of Natural Gas (PNG/CNG-10 lakh standard

21
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cubic meter/day) to Rampur district and other districts.
To measure the quantity of gas to be received from GAIL
India Ltd.. only a Meter Unit will be installed at the said
site. Any type of gas storage work, etc. is not proposed at
the said site. (Photocopy of the statement is attached as

Annexure-A)

Currently, construction work has been started at the said

site.

It has been informed by the Regional Officer. Uttar
Pradesh Pollution Control Board. Moradabad that the
application dated 05.01.2024 for consent for the
establishment of Meter Skid Unit by Hindustan
Petroleum Ltd. submitted in this office through OCMNS
portal has been received online on 06.01.2024. which is
under consideration. Till the date of inspection. no
pollution related application had been made by them.

(Photocopy of the report is attached as Annexure-B).

On-site inspection was conducted by the committee to
assess the distance of the river from the above proposed
site. According to the on-site inspection. the distance
from the plain route etc. is approximately (1.50 km)
whereas after reaching the banks of Ramganga, the
distance to the plant through Google Map is
approximately 678.50 meters.

According to the Office of the Chief Engineer. Irrigation
and Water Resources Department, Uttar Pradesh.
Lucknow Letter No. 38/CPR/U-9/ANIM-3. Dated
15.01.2015. Letter No. 1417 B/09-27-Sin-2-181 Flood.
/09. Dated 16.03.2010 and Office of the Chief Engineer
(Eastern Ganga). Irrigation and Water Resources
Department, Uttar Pradesh. Moradabad. the office
22

&7~



142
memorandum number:7089/U.P./Date:- 27.08.2020, the

definition of tlood plain zone is as follows:-

a) The area between the two embankments at places where

both marginal embankments of the river are constructed.

b) Where both the marginal embankments of the river are
not constructed. the submergence area is 1:50 flood
frequency in urban areas and 1:25 flood frequency in

rural areas.

On the basis of the above two points, committee member
Executive Engineer. Flood Division. Moradabad informed on
the basis of data of last 25 years that the maximum water level
of Ramganga river in the last 25 years has been due to natural
reasons. In the year 2010, due to excessive rainfall, 285380
cusecs from Harewali Barrage and 58861 cusecs from Kho
Barrage which was a total of 344241 cusecs and along with
water from other rivers like Dhela and Phika etc.. about 4.00
lakh cusecs of water flowed from the gauge site Katghar. In
view of the above circumstances, there was excessive water
flow in the Ramganga river in the said area in the past due to

which flood situation arose.

It is to be informed that under the orders of Hon'ble NGT.
pillars have been installed for demarcation of flood plain zone
of river Ganga and also the process of survey work is in progress
to determine the coordinates of flood plain zone in Ramganga,
a tributary of river Ganga. After determining the coordinates
(longitude and latitude) of the flood plain zone. it is proposed to

demarcate the flood plain zone.

It is also to be informed that according to the
departmental standard for building embankment. the distance

from the middle of Ramganga river is 615 meters, since at

23

g8



143

present farming is being done around the plant and there is water
at many places. For this reason. it is not possible to take
measurement through tape. hence after measurement through
Google Map. it was found that the plant is located at a distance
of about 678.50 meters from the river (Google Map screenshot
is attached as Annexure-C). Therefore. as per the departmental
standard/ government order/ office of Chief Engineer. Irrigation
and Water Resources Department. Lucknow. number:-
38/KPR/U-9/Anim-3. date:-15.01.2015. number:-1417 B0/09-
27-Sin- 2-181 Wad/09. Date:- 16.03.2010 and Office of the
Chief Engineer (Eastern Ganga) Irrigation and Water Resources
Department, Uttar Pradesh, Moradabad. and as per point
number-01 of the office memorandum no.-7089/U.P./Dated:-
27.08.2020. the said site does not appear to be in the flood plain

zone of Ramganga river.

The report is submitted for information and necessary

action.
Sd/ (Illegible) Sd/ (1llegible) Sd/ (1llegible)
10.01.2024 10.01.2024
Regional Officer Executive Engineer Additional District
UP Pollution Flood Division, Magistrate (V/R)
Control Board Morada_bjd Moradabad

‘
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 603 OF 2023

IN THE MATTER OF:

Aadesh Kumar Yadav ... Applicant
-Versus-
State of Uttar Pradesh & Ors. ... Respondents

APPLICATION FOR CONDONATION DELAY IN FILING THE

REPLY/RESPONSE ON BEHALF OF RESPONDENT NO.4/
HPCL

To,

The Hon'ble Chairperson and His Hon’ble Companion
members of the Hon'ble National Green Tribunal, Principal
Bench at New Delhi

The respondent/applicant above-named respectfully
states and submits as under:-

1.  That the respondent/applicant named above has on this day
filed the accompanying reply/response to the Original
Application No. 603 of 2023.

2.  That the respondent/ applicant craves leave of this Hon’ble

Tribunal to refer to and rely upon the facts and circumstances

1
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al

stated at length in the accompanying reply/response at the
time of hearing of this application. Further, the contents of
the said reply/response may be treated as part and parcel of
this application and as such, the same are not repeated herein

to avoid prolixity.

The respondent/ applicant submits that there is a delay of only

28 days in filing the accompanying reply/response as
per the order dt. 05.02.2024. The said delay has occurred
because after passing of the said order, the process of
obtaining the relevant annexures, originals of which were in
Hindi, had to come from the Moradabad Office of the
respondent and getting the same translated to English
language took a little longer than the period granted by this
Hon’ble Tribunal. As such, by the time the said annexures
were obtained and translated, the period for filing the
reply/response had expired. However, the said delay is
unintentional and inadvertent and the same may be condoned
in the facts and circumstances of the case as well as for the

reasons stated hereinabove.

That the respondent/ applicant states and submits that if the
reliefs prayed for herein are not granted, the petitioner/
applicant shall suffer irreparable loss and be prejudiced

beyond restitution.
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5. That this application is bonafide and is being filed in the

interest of and for the ends of justice.

PRAYER:

It is, therefore, respectfully prayed that this Hon'ble Court may

be pleased to:-

(a) CONDONE the delay of _2S days in filing the response/ reply
to the O.A. No. 603/2023; and

(b) PASS such other and/or further order(s) and/or direction(s)

as may be deemed just and proper.

FILED BY:

A~
(PARIJAT'SINHA)
ADVOCATE FOR THE PETITIONER/APPLICANT

Date: oq/gq }2L1
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 603 OF 2023

IN THE MATTER OF:

Aadesh Kumar Yadav ... Applicant
-Versus-
State of Uttar Pradesh & Ors. ... Respondents

AFFIDAVIT

I, Akhilesh Kumar, son of Lt. Shravan Kumar Mishra, aged
about 44 years, working as Chief Regional Manager- Delhi LPG of
Hindustan Petroleum Corporation Limited, (hereinafter referred to
as HPCL) having my office address at 6-8, Floor, Scope Minar Laxmi
Nagar Delhi 110092 do hereby solemnly affirm and state as follows:-

1.  That I am working as Chief Regional Manager- Delhi LPG with
the Respondent No.4/ HPCL. As such, I am aware of the facts
and circumstances of the case and am competent to depose

thereon.

2. That the statements facts and circumstances stated in the

- == accompanying application for condonation delay in filing the

, accompanying reply on behalf of the respondent No.4/ HPCL
"/ are true to my knowledge and/or are true to the records of

the case. Rest of the statements in the accompanying
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application are in the nature of submissions to this Hon'ble
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I, the deponent abovenamed, do hereby verify that the
contents of the foregoing affidavit are true to my knowledge and
belief. No part of it is false and nothing material has been

concealed therefrom.

Verified at New Defhs' on this the 8l  dayrefAprilp202aiem fifvs

For HINDUSTAN PETROLEUM CORPORATION LTD

ﬁ'*{‘f-ka)ft.-ah Lo,
siférse gwR/Akhilesh Kumar
e A e /T Duly* Constituted Atlorey

DEPONENT
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